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is arrested U|S 143(147 IPC and 135
Bombay Police Act for defying pro-
hibitory orders and forming unlaw-
ful assembly etc. at Nasik, SHO,
Sarkarwada Police Station, Police
Inspector Deshpande effected arrest.
Shri George Fernandes remanded
to two days’ Magisterial custody till
17th November, 1980

14.6 hrs.
RELEASE OF MEMBER

MR, DEPUTY-SPEAKER: 1 have
to inform the House that I have re-
ceived the following telegram dated
13th November, 1980 from the jail,
Dhanbad: —

“Shri A. K. Roy, Member, Lok
Sabha was released from the jail at
09.05 AM. on 1st November, 1980.”

MR. DEPUTY-SPEAKER: Now,
Call Attention by Shri Mandal.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): On the 13th, the
telegram was received, Why was this
not announced before Lunch?

MR. DEPUTY.SPEAKER: It is all
right, Shri Mandal.

—_—

14.07 hrs.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC
IMPORTANCE

CONTINUED STATEMENT IN ASSAM ON
THE ISSUE OF FORFIGNERS.
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MR, DEPUTY.SPEAKER: It is left
to the Home Minister.

SHRI SATISH AGRAWAL: He can
read something else? (Interruptions)

MR. DEPUTY-SPEAKER: It is left
to him, Do you mean to say that it is
not pertaining to the Calling Atten-
tion?

SHRI SATISH AGRAWAL: Yes,
Sir, You give your ruling. You said
just now that he is free to read any-
thing.

MR. DEPUTY-SPEAKER:  Mr,
Agrawal you never said that it was
not pertaining to the Calling Atten-
tion,

SHRI INDRAJIT GUPTA (Basir-
hat): Mr, Deputy-Speaker, Sir, the
heading here is this. In the paper
which is being supplied to us the head-
ing reads ‘the statement to be made
by Giani Zail Singh, Minister for
Home Affairs’. I do not deny that he
can make supplementary remarks
also, no doubt,. But the heading reads
‘the statement to be made by the
Home Minister’,
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MR. DEPUTY SPEAKER: When
it is printed by the Office, this is only
a statement to be made by the Home
Minister,

SHRI INDRAJIT GUPTA: He need
not make this statement? Let us
know this because this is a new pre-
cedent which is set up. Then, we
shall have to take this up in some
other place,

MR DEPUTY SPEAKER: I have

called the Minister and he is now
replying,
(Interruptions)
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Sir, it is a matter of regret that
despite consistently patient and rea-
sonable attitude shown by Govern-
ment the agitation in Assam has been
resumed from 27th October, 1980.
MLA’s have been put under gherao
1n the MLA’s hostel and elsewhere in
the Districts. Thig is undemocratic
way of conducting an agitation, Fre-
quent callg for Bandhg anq non-co-
operation have disrupteq normal acti-
vities in Assam gpart from increasing
tension, bitterness, suspicion ang dis-
trust amongst communities and
groups. Since the resumption of agi-
tation, seven more liveg have been
lost making a total of 224 a5 dead due
to violence from August, 1979 on-
wards. Besides, over 240 persons are
still missing,

The agitation spread over a year
now hag caused incalculable harm to
the economy of the country. Assam
and other States/Union Territorieg in
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the North Eastern Region have suffer-
ed serioug set back in developmental
activities, Disruption o¢ transport hag
resulted in great hardship to the com-
mon people in obtaining their daily
necessities. The agitation hasg se-
riously jeopardiseq the economic and
financial well-being of Assam. On
account of blockade of crude and due
to intermittent functioning of Gauhati
and Digboi refinery, the country lost
about 3.5 million metric tonnes of
crude throughout between January
and September, 1980, Approximate
value of product losses, come to
nearly Rs. 626 crores. On account of
difficulties in providing feed stocks,
for the fertilizer plants at one stage,
as many as six fertilizer plants had to
be closed qown. Due tp curtailment,
in the production ang disruption in
the movement of fue] oil, power gene-
ration has suffered leading to shor-
tages of production of several critical
items such as steel, cement etc.

Government have been fully alive
to the genuine apprehensions of peo-
ple in Assam and have all along been
anxioug to find an early solution to
the problem of foreigners in Assam.
They have been assured that the
social, cultural and linguistic identity
of Assam will be preserved. Almost
all demandg of the agitators have been
accepted. Op principle the following
measures have also been initiated:—

(i) Seccurity arrangements have
been further strengthened to pre-
vent effectively illegal entry;

(ii) Speeq boatg with out-board
motors have been provided to pat-
ro]l riverine gector of the border;

(iii) Arrangements will be made
to issue identity cards with photo-
graphs affixed to voters in Assam
on the revision of electoral rolls;

(iv) Names of persong who are
finally determined as foreigners,
will be deleted from electoral rolls.

(v) In future, citizenship certifi-
cates would be granted by authori-
tieg of the Central Government and
modalities are being worked out;
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(vi) Restrictions have been placed
on forgigners in regard to acuisi-
tion of immovable property in
Assam,

Taking all aspects into considera-
tion and the imperaulve neeq L0 res-
tore normalcy in Assam, Government
have made earnest effortg to convince
the leaders of the agitation of the need
to find a solution satisfactory ty all
concerned. By continuing the agita-
tion, even the normal work of de-
tection and deportation of foreigners,
which is the sfated objective of the
agitators, has been brought to a
standstill, Government have there-
fore, gecided that the work o detec-
tion of foreigners who came to Assam
after March 1971, will be taken up
vigorously and on a priority basis.
For this purpose, a machinery which
commands the confidence of all con-
cerned will be gset up. The modalities
are being worked out.

The Government have alwayg be-
lieved in resolving the problem
through discussions and have kept
jtg doors open. It is hoped that saner
counsel will eventually prevail
amongst the agitators and they will
give up the path of agitation.

s afaw ®r wWIW A,
(waama)

MR. DEPUTY SPEAKER: Only
what Shri Mandal says will go on
record.
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MR. DEPUTY SPEAKER: He
wants certain clarificationg from the
Minister. Other Members should not
intervene. You cannot take the place
of the Minister. We cannot conduct
the proceedings like this. I am not
allowing anybody.
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ssNot recorded.
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MR, DEPUTY SPEAKER: It is for
the Minister to reply. You are not
here to do that. Please understand
the procedure. You must help in the
proper conduct of proceedings.
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MR. DEPUTY-SPEAKER: Please
addresg me; don’t see towards them.

SHRI DHANIK LAL MANDAL: In
Parliamentary practice, every member
has a right to intervene either from
this side or from that gide. I do not
deny that.

MR. DEPUTY SPEAKER: Not in
the calling gttention motion, for your
information.

it afaw @ I 4g AW
#i qrEAfaF Guear §, wfeqw qwdar
T ¥ WY g A W
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MR. DEPUTY SPEAKER: What is
your question?

SHRI DHANIK LAL MANDAL. 1
am coming to that.

MR. DEPUTY SPEAKER: You
come to that quickly.

SHRI DHANIK LAIL MANDAL: I
am coming to that quickly if you do
not interrupt me,
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MR. DEPUTY SPEAKER: Put

your question please.

SHRI DHANIK [, AL MANDAL:

That ig the question,
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T foar mr g o faar  feey
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Government have always believed in
reso'ving the problems fhrough dis-
cussion ang have kept thig in mind.
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MR, DEPUTY-SPEAKER: Mr. B.
V. Desai. Please pin.point the issues
Your questiong must be like bullets.

SHRI B. V. DESAI (Raichur): Mr.
Deputy-Speaker, Sir, in this Calling
Attention I have been sandwitched
between four Opposition Members. In
fact, what the Homq Minister just
now told is more than enough for the -
Opposition Members to understand
that this problem ig not only a Party
problem but it is an important pro-
blem of national magnitude. In fact,
whatever step the Government has
taken till today, in that some basic
principles have been enunciated and
they have been adhered to.
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I suppose, the statement of Shri Zail
Singh containg such basic postulates.
If the opposition parties also co-ope-
rate there would pot be much iffi-
culty in arriving at a solution. But
he wag telling that the agitators are
feéeling that the Indian political par-
ties—Opposition or the Congress (I)
have no relevance. I do not know
how they have come fo that conclu-
sion. Probably they have been frus-
trateq que to long standing negotia-
tions with no result. I would like to
impress upon the Government to take
effcctive steps ag early ag possible to
see that this problem is solved across
the table. Ag suggested, force can-
not be counted upon in such prob-
lems. In fact he has already men-
tioned that detection of foreigners
who came from March, 1871 onward
will be taken up Vvigorously. His
clarification ig that it js not a cut off
date but it is a starting point has
given much latitude to all the parties
and the agitators to see that they
come across the table to find a politi-
cal solution for thig problem.

Other States of this country are
not averse towards the international
and national obligations of the Union
Government and so far as the respon-
sibilities arising therefrom are con-
cerned. Probably, other Statey also
nmay be prepareq to participate and
take the responsibility of getting
whatever excess population is there.
I want the Gpovernment to gtate thet
ng citizen of any other State of this
country should be allowed to suffer
on this ground. You can have the
electoral register checked up revised
and names deleted but it should per-
tain only to thoge Citizeng or so-cal-
led citizeng whgy entereg our border
without valid permission. In that also,
if possible, humanitarian considera-
tion has to be taken into account.

I would like to know from the
Government whether they can give
an assurance that geo-political condi-
tion of the State of Assam will be
preserved because with all saig and
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done we being a gecular State have
to take into account the surreunding
circumstantial conditiong of different
States. They are theocratic and they
do enter with some ultérior motive
which ig a historical fact. No res-
ponsible parliamentarian of this
august House can jgnore it. That has
to be taken into account while taking
decisions of this big magnitude so
that later on the posterity should not
point put that these people have
taken a wrong decision and, therefore,
we are suffering like this. On this
count I would like to have ap as-
surance from the Home Minister that
geo-political condition of the State of
Assam will be preserved.

I would like to have an answer
from the hon. Home Minister—is
there any foreign hangq in thig agita-
tion? If so, why effective gteps are
not being taken to curb and punch
it.

These are the mgjor pqints whiﬁh
I would like to ask the hon. Minis-
ter.

Wt ¥ fag . STAW  ARER,
AR FEE F S AR W g, ¥
avdaT qgr ag § W mefoma &
g v e g f 3 WY 99 #1 S
TG R § W A oW W T g
¢ i W i we@ T &

T, T aq ¥ ] §
qT Iq I[W & g7 TET TG R
fF oo TR @ w gl
& LW g gfrr & omwr o
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f&agi 9T fadwt gg & 19 &
Fo fommal A @@ FT g T
Frgat ¥ ar Aqrge ar & (qiiwar

q &1 wWE $4 TEWRe FIH,
a7 ¥ fagw & se@R TEA FAT
W &N FEA I Gw H O
FC 9T @9 @, 2w g @,
¥4 FB a1 W | g T A
®F HWTIE AG T q6d 5 AWH
¥ W g Ay a0%F ¥ 99 ™ &
HqIT TAE FT G | AFA § Tg
Ig Ag FF aFar fx frw T
F AR &9 a9 F ST w04
g

SHRI SATISH AGARWAL (Jai-
pur). Mr. Deputy-Speaker, Sir, 1
have carefully heard the statement
read by the hon. Home Minister and
also heard with rapt attention the
replies which he gave to the various
questiong put both by Mr. Dhanik
Lal Mandal and Mr. B. V., Desai.

1 do not want to go deep into the
history, the reasons and the persons
responsible for thig deadlock or the
statemate of the problem. This has
been debated in this House on a
number of occasions gng the hon.
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Members of the House are now very
well aware of the varioug issues in-
volved in jt. I would like to request
the hon. Home Minister so far as this
i:sue and other issucg are concerned
and T vou’d liky to remind him with
all the humi ity at my command that
he is not the Chief Minister of
Punjat and that he jg occupying the
chair which once upon , time was
occupied by Sardar Vallabhabha;
Tatel and, therefore, the hon., Home
Minister or the person occupying this
chair has to kecp some control and
restraint over the language, shair and
shairj and othey wordg used here and
there.  Sometimes, he gets provok-
>d in answering Mr, Mandal or some-
body else. He should not get diver-
ted frem the main jssue,

With this humble request to the
non. Home Minister, 1 would like to
ask one question in separate parts. Is
it not a fact that a memorandum was
submitted to the hon. Prime Minister
on 2nd February, 1980 and, it so,
what are the demands contained
therein ang what action gid Govern-
ment take on these demands during
the last nine months?

Then, part (b) of the question is,
1s 1t not a fact that you have stated
on varioug occasions that almost all
the demands have been accepted? Not
only that Sir, even today it has been
stated that almost all demands of the
agitators have been accepted. I would
like to know from the Hon. Home
Minister as to how many demands
were there and, out of those demands,
how many and which of the demands
have been accepted. Please, for
God’s sake, don’t carry on this con-
fusion. Make the position clear whe-
ther you have accepted one, two,
three or four demands, whether
you are going to accept X, Y, or
Z. If you are not going to accept some,
1 am not going to persuade you#o ac-
cept this or that. It is not within my
competence and it is not within your
competence also; this problem will be
solveqd at the Prime Minister’s level
and she has made her position clear
while addressing the Congress Party
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“Yesterday, as to what she is going to
.do. On that score I am not going to
ask what he is going to do. I am only
seeking certain clarifications on his
statement. He has categorically stat-
ed that almost all demands have been
accepted. So, firstly, please state
what were the demands of the stu-
dents that were contained in the
memorandum submitted to the Prime
Minister on 2nd February 1980, How
many of them and which of them have
Government accepted, which of them
have Government rejected and which
of them are under active considera-
tion of the Government? This is part
{b) of the question.

Secondly, so far as the question of
negotiations is concerned, Govern-
meni had certain negotiations. Then
there was a deadiock ang the nego-
tiations broke down. I would like to
know from the Hon. Home Minister
what was the main bone of contention
on which the negotiations conpletely
broke down and it became a deadlock.
Is it insurmountable? Is the Govern-
ment now in a mood to carry on the
negotiations without its being made a
matter of prestige? As the Hon. Min-
ister has justly stated that he is pre-
pared to negotiate and discuss across
the table, I would like to know from
him how is it that, a day earlier, the
Hon. Home Minister of State for Home
Affairs who not very frequently—
once in three months—speaks on this
subject,—unlike Shri Yogendra Mak-
wana who speaks every week—stated
that the Government is not averse.
Have you seen the Press Statement of
Mr. Venkatasubbaiah? Shri Venkata-
subbaiah stated on 11th November
that the Government is not averse to
going to Gauhati, but the next day
the Hon. Home Minister said ‘No, we
are not going to Gauhati’. How is it
that, both of them being part of the
Home Ministry, one Government with
such close cooperation, they speak in
two languages? One day before, the
Minister of State for Home says ‘Gov-
ernment is not averse, we are going
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to Gauhati to find a solution. But
the next day they say ‘We are not
going to Gauhati; we are busy with
the Parliament session’. I think you
can find a solution within a week or
ten days. Parliament can condone
your absence for ten days if you go
to Gauhati and find a solution. Bvery-
body wants a solution—whatever
You deem proper. I am not going to
suggest a solution. You have to find
a solution this way or that way—
whatever you can. But please, for
God’s sake, do not try to confuse the
1ssue. You created the problem after
1050 by not having g surveillance at
the borders. You created it, you
complicated it, you confused it, you
compounded it and now you are mak-
ing the problem more complex. I am
rot going to go into the history of it.
You and your Government and the
Prime Minister have recognised the
problem, Even yesterday, in her
statement, she accepted that the pro-
blem of foreign nationals is there.
Whether it is 1951, 1961 or 1971 or
whatever it is, the problem o; for-
eign nationals is there. Foreign na-
tionals are there in Assam. When
did they come? Why did they come?
Who brought them and who protected
them? Who created this problem? It
is vou and your Party which creates
this problem. You complicatedq that
problem; you compounded that pro-
blem. ... (Interruptions).

MR. DEPUTY-SPEAKER: The Min-
ister will reply to it. He will reply
to it.

SHRI ARIF MOHAMMAD KHAN
(Kanpur): But he is only making alle-
gations and allegations do not come in
a Calling Attention. You must tell
him to abide by the rules and regula-
tions.

MR. DEPUTY-SPEAKER: If there
are allegations, the Minister will reply
to him,
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SHRI ARIF MOHAMMAD KHAN:
But why, in the first place, allow him
fo make them?

SHRI SATISH AGARWAL: Sir I am
in possession of the Floor. I have not
Tevelled any allegation. I have asked
questions for clarification—one, two,
three, four, etc. I have said, “You
solve the problem. The House will
condone your absence; go to Assam and
find out any solution which you deem
proper. I am not going to suggest a
solution. This is your problem’. This
is your baby which you created since
long. You have to solve the problem;
and you cannot escape from this res-
ponsibility by shifting the blame on to
Mr. Dhanik Lal Mandal or Lok Dal
or Congress—the temporary Govern-
ment which came to power last year.
Do not try to find an alibi. You have
to solve the problem; and you solve
the problem. If they had failed, they
may have failed...

MR. DEPUTY-SPEAKER: Please be
brief.

SHRI SATISH AGARWAL: The last
part of my question is whether the
Government has any idea or intention,
or is contemplating, to impose a partial
Emergency in Assam S0 &3 {0 repress
the whole agitation the whole move-
ment, in Assam.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): Mr. Deputy-
Speaker, Sir, I want to correct the
impression that my friend, Mr. Satish
Agarwal, has got with regard to the
statement which I had issued. What I
said is, perhaps, being torn out of
context. What I have said is that
Government does not stand on any
qu-stion of prestige, is not averse to
‘going to Assam or any other place,
provided the atmosphere is congenial,
provided the agitators, the people who
are leading the agitation, are in a
mood to listen to the problems put
forward by the Government and also
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agree to come to a settlement; if a
proper and congenial atmosphere is
not provided or created, it is not
possible. That is what I have said.
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15.25 hrs,

{SHRT HARINATH Misra in the Chair.]
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N @EE IO FW FE@ Y,
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¥ T FT A AR ¢ AT A |

SHRI INDRAJIT GUPTA (Basir-
hat): Sir, after listening to the hon.
Home Minisier, who has spoken at
great length, I am still not clear, and
we are also, 1 think, noy clear, as to
what exactly they propose to do now.
As far as the approach which the Gov-
ernment has taken in the latter part of
their talks with the agitators is con-
cerned, I gm in broad agreement with
that. But I regret to say that though
it is becoming a truism now to say that
this is a national issue, this should be
looked at as a national issue for the
whole country, yet, the Government
has, for several months now, been
treating it as an issue entirely between
the Government and the agitators. Last
January, on the 20th of January, if 1
remember right, soon after the Lok
Sabha elections were held the Gov-
ernment had convened a meeting in
Delhi in Vigian Bhawan in which
representatives of the parties which
are represented in the Assam Legis-
lative Assembly were, of course, invited
and they came. Representatives of
the parties in Parliament were also
invited and the exchange 'of views
took place. Many of the things which
some of us had said in that meeting
and which were not apparently either
understood or found to be acceptable
at that time, I am glad to say, that
the Government’s latest position 18
more in line with what we had tried
to explain at that time and subsequen-
tly they never called 3 mee‘ing of that
type. Later on, a Consultative Com-
mittee for Assam was set up. One
meeting was held and after that the
meeting of the Consultative Committee
has never been called again.

1 am saying these things in order
to show that actually the attitude of



381 Assam Situa-

the Governmeni has also become a
sor of closed attitude. Omly they will
deal with the agitators and though this
is referred to as a national issue, they
have given up the practice of taking
any suggestions or opinions or having
any consultations with the national
pariies which are represented in Par-
liament. This, I think, is a deplorable
thing and I deplore it very much.

Secondly, the only thing which I
have found out in the statement made
here in order to break the stalemate is
that they are going to set up a Con-
gress Minisfry in Assam. Is that a
solution? You can set up a Ministry if
you like; I read in the newspapers that
a great deal of defections and all that,
as usual, are being carried out 20 that
you have a majority there, but is the
establishment of 3 Congress Ministry
in Assam going to solve this basic
problem on which this agitation has
been going on? I is not going to solve
it. That is a side issue, if I may say
so, dictated by the political interests
of your party. I find that AASU and
other organisations have issued a
statement in the press denouncing this
move to set up a Government in Assam
anl they are sayjng thai this is a
conspiracy to suppress their demands
and movement. If this is the way
they are looking a4 it, obviously, this
is not going to solve the problem and
it is not going to restore normaley, it
scems Whether the compulsions of the
Constitution are such thag you have
no other go and by 12th December
you have to set up some formal Min-
i“try, that is for you to decide. But
certainly, I have an apprehension that
because you are now more concerned
akout the forming of that Ministry,
you are now going to be less concerned
with trying to find a negotiated
settlement. Upto 12th December 1
feel that Government has got nothing
concrete or positive further to say or
to do because they are more engrossed
wi_th the question of forming their
Ministry and of getting more people
and MLAs to come over to the side of
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the Congress Party, and therefore,
attention to the question of solving
that type. Later on, a Conswtative
is likely to take a lower priority and a
back seat now. That is not g good
thing.

There are lot of things which have
been taking place, and which are
missing the attention of Government
m lerms of human sufferings, It
is no use going on repeating it. There
are so many people who have left
Assam practically as refugees. You
know about that, It has been raised
several times in this House. These
are eleven thousand people living in
the camp in Cooch-Behar, North
Bengal, who have been driven out of
Assam and are living in miserable
conditions. Repeatedly it has been
said and the West Bengal Government
has appealed to the Government of
India that the cost of looking after
these refujgees, sheltering them and
feeding them in the camps should be
borne by the Government of India.
At that time you forget that it is a
national problem. The whole thing
has come on the West Bengal Gov-
ernment. Why? FEleven thousand
people are there and more may come.
1 feel that this movement now may
go more into the channels of violence.
The movement, as we have seen in the
last one year, and the reports that we
ar-» getting, is  disintegrating. The
same kind of sweep and mass partici-
pation that was there in the earlier
stages is not there now. They were
determineq that the educational insti-
tutions would not be allowed to open
until a settlement was reached. And
when some of the schools began to
open, there were physical attempts 10
prevent students from going to schools;
there were clashes and there was loss
of life. But the whole atmosphere in
the State amongthe common people-—
8o that the educational career of the
Home Minister has referred to it—
had become so much in favour of
reopening the educational institutions,
children should not be spoiled, that
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they were forced to agree to open the
educational institutions and finally
AASU had given 3 call that from such
ang such date the educational institu-
tions should be reopened. This is a
good thing. Similarly, there was a
Karamchari federation or union. That
union is Karamchari Parishaaq which is
a constituent of the Gana Sangram
Parished. They had given a call that
no employees’ organisation, that is the
State Government employees, will
submit a memorandum to the Assam
Pay Commission without the permis-
sion of this Gang Sangram Parishaa.
They should boycott it. They should
not submit any memorandum. But 90
per cent of the emplyees’ grganisations
have submitteq their memorandum to
the Assam Pay Commission without
the permission of the Parishad. So,
I think that is also a sign that the
atmosphere is changing and this is
a moral defeat for that part of the
leadership which wants to carry on
the agitation in the old form. Even
in the picketing which is taking place
at the MLAs hostels and all that in
Dispur, trying to prevent these MLAs
from coming out and virtually boy-
cotting them the number of people
taking nart in picketing is going down
all the time. So, I am glad and 1
feel that the movement in that senge
is not being able to cope up with the
kinq of earlier tempo. But there is
a danger that, fresh extremist elements
in the movement may try to take it
into further channels of violence. You
want to sit here and think comfortably
that the Congress Ministry will be
formed on 12th December. Already
names are being mooted here as to
who will be the Chief Minister and
all that. I have nothing against your
choice, of your own party people, you
do whatever you like and if that lady
becomes the Chief Minister, the Muslim
lady, I do not think she can solve
any problem, I will be quite happy. I
do not think she can solve any pro-
blem. But at least she belongs to
a minority community which is also
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the victim of these agitations. So,
please tell us what you propose tou
do. You say you are not going to
Gauhati until the agitation is called off
or suspended. Those people at least
many of them who are the hard-
core or the movement, they are
determined to carry on the movemsent,.
if necessary, by resorting to some
violence, more violence, and you are
sitling here and saying that by 12th,
we must have a Ministry there. How
is this thing being solved? We are
not able to entertain the consultative
committee on Assam any more. You
are not calling the parties here to
consult with them or to listen to their
suggestions or opinions and you are
now reaching a dead end, where there
is a stalemate. This is a serious
situation because every day this agita-
tion continues. Sir, every day this
agitation continues, it has g very bad,
negative effect and impact and infec-
tion on the whole North-Eastern region
not to mention the other parts of the
country. It has 5 disrunting and
divisive impact. It is really playing
havoc with all the basic values of
national unity and all that, that all
of ug I think cherish in this country.

So, now, apart from these refugees
whpo are lying in North Bengal on
whom you are refusing to spend even

a single pie up to now, inside Assam

also, I would like to remind you that

this oil refinery and all that which has
been closed down by the agitation and
which has affected even refineries in
Bihar, in Barauni, the fertiliser fac-
tories in Barauni and all that these
public secter employees who are tem-
porarily unemployed, at least they are
being paid their wages. That is why
there is no halla gulla from their side.
But hundreds of factories in Assam,
which are private sector factories, are
owned by private employers, private
plywood employers—just now, I rece-
ived a representation from the union
of the workers of these plywood fac-
tories—they are jn a miserable plight.
They are absolutely starving. All the
factories have been kept closed by
these people. No plywooqd is sent out.
Those workers are not getting a single
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pie of their wages; their families are
starving.

I should say one thing. You have
not spelt out what have you told
them about how you propose to remove
their legitimate grievances about eco-
nomic backwardness and economic
development and employment oppor-
unities and all that? Not that other
states do not have those problems.
Many states in our country have; they
are relatively under-developed. There
is imbalance in our economy. There
is no doubt about it. Leaving that
aside, people in Assam, people in the
Northeastern region do feel aggrieved
on that account, about lack of oppor-
tunities, about economic development
and all that. What does the Govern-
ment propose to do to develop that
region? What have you told them
about that? You shoulqd tell us whether
you have given any concrete assurance
to them and what is their reaction to
that? I believe this is the real grie-
vance; what Mr. Mandal said is not
the real grievance, that they are in
danger of becoming somebody’s colony.
They are not in danger of becoming
anybody’s colony. Some foreign natio-
nals are there, who have come across
the border. We are all agreeq that
they should be getected. The only
question is aboyt the procedure for
detection, how it should be implemen-
ted. There must be something prac-
ticable, something workable. It can
not be the absurd idea of hunting
people who have come thirty years
ago. They should +try to find out
some practicable method to identify
foreign nationals.

But if some people in Assam wan'
to suggest that they are being made a
colony by people who are coming
from other states of India who are
just as good Indian citizens as they
are, they belong to other states and
they had been going there and so
there is danger of becoming a colony,
I do not know what to say about so
many other states also. A  chain
reaction wil]l start and people will
start demanqing that people from
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other states should be driven out
everywhere, That is why Amar Ben-
gali and other organisations in Cal-
cutta are now writing on the walls:
If Bengalis are not -alljowed to
live in Assam, let ug drive out
non-Benga'is from Calcutta. Are
we going to euncourage that Kkinag
of thing? So this business would
not do. They have to be told firmly
that there is no question of laying a
single finger on anybody who is an
Indian citizen from any other state.

I want to say that millions of more
people have come from Bangladesh
and East Pakistan to West Bengal than
to Assam, But we all understand the
problem. People who have come
from across the border are ethnically
Bengalis because it was all one Bengal
before it was partitioned. People have
come from the other side info Bengal
as refugees and so pn over the years.
So many have come; we .have lost
count of them; they became too many,
You shunted some of them to Danda-
Karanya. But becaugse they happen-
ed t0 be ethnically Bengali by
race, origin and language, nobody in
Bangal makes a big row about it.
But because some people are coming
into Assam through the borders of
Assam, they have raised this ques-
tion. I regret to say that in the his-
tory of Assam over the years, long
before all this happened, from time
to time there have been anti-Bengali
movements and riots; everybody
knows that. I am not going into who
is to blame or who is not to blame
for this. This is only a continuation
of that. If you take the numbers of
people who came to Bengal you will
know. We should be very careful
about this.

I know there are some parties who
have been saying that people who
have come from the other side should
be treated in two categories: t*os~
who have come because of persecutien
on that side or communal riots or
something like that should be treated
as refugees, but not the others It
means they are divided into Hindus
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and Muslims . We do not support
this kind of attitude at all,

Therefore, I want to say that the
disruptionist tendencies, secessionist
tendencies and al] those things that
are being preached there must be
fought politically; they shoula not be
fought by the Army. Army is there
for 5 special purpose. I have deplored
in this House on many occasions the
use of the Army for such a purpose
because it is not good for the Army
also. But sometimes the situation
develops. But I am saying that the dis-
ruptive and cesession tendencies have
to be combated politically. I can tell
you that smaller parties in Assam, six
or seven parties, who have suffered
at the hands of the agitators, who
have been beaten up, whose offices
have been ransacked, whose workers
have been assaulted and even killed,
most of them are leftist parties; they
may be small parties. They are also
25 per cent in the House, in the
Assembly together in Assam. They
have been carrying on to the best of
their ability a politica] campaign. In
the beginning they could not hold
meetings; their meetings were broken
up; but subsequently, they have been
holding in the last one or two months
a series of meetings; and in those
meetings, an increasing number of
people come to hear them and they
appreciated what they are saying. So,
the tide has changed. the atmosphere
has changed gradually against these
extremists among the agitators. And
I would say how to step up this politi-
cal mobilisation is very necessary, But
you do not want to have agny consul-
tation with us. That is the trouble.
You wou'd not call any meeting;
vou would not call the Consultative
Committee; you would not call any-
body. So, the things are going on,
drifting on in this way.

Lastly, I want to know from you,
Sir, these questions. First of all what
have you told them in the way of
assurances about giving up this neg-
lect of north-eastern region, as far as
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economic development, employment
opportunities and all that goes, be-
cause that is very important; that has
nothing to do with the extremists;
common people there also feel very
aggrieved and sore gbout these things.
Secondly, what do you propose to do
now? Thirdly, do you think that the
formation of this Ministry is going
to solve this problem; if not, then
some more positive steps have tg be
thought of? The matter cannot be left
like this. Fourthly, what about the
refugees from Assam who are lying in
the north Bengal camp? Are you pre-
pared to take the responsibility to
look after them or not; and if not
why not?

1 would say that this national
register business and all that must
be given up once for all. My friends
like Mr. Agarwal and so on here talk
about this national register. 1 would
just remind you that the judgment of
the High Courts of Assam and Naga-
land said this. They delivered the
judgment in 1974. They said, “No
provision of law or rule has been
pointed gut by which this court is in
a position to accept this document”
meaning that national register or to
rely on it. Nobody knows what 1s
that national register. 1t was supposed
to be a part of the census operation
of 1951, the main census operation;
and it is also recorded under Section
15 of the Census Act—these records—
that it was a part of the records, this
national register. The records of the
census are not open for inspection nor
admissible in evidence. I think that
the Government should «tand firm on
the Conslitution, on the othey rele-
vant laws, on international commit-
ments, on other national commitments
and not try to encourage this docu-
ment about national register because
that national register is totally illegal
or invali§ and undependable docu-
ment. The court itself has held. So, T
do not know why he has made a
slight concession on that point to
them: perhaps to mollity. He has
made another concession,, I would say
and that is that in future all citizen-
ship certificates will be granted only
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by the Centre. Well, I meapn that is
really a concession, because they
were making aboslutely unfounded
charges against the Government of
West Bengal saying that West Bengal
Government is giving citizenship cer-
tificates. To whom? To Bengalis, they
meant and then pushing them into
Assam to make a colony of West
Bengal. We know what propaganda
has been going on in Assam in order
to inflame the passions and the feel-
ings of the people. It ig absolutely a
bogus charge. Everybody knows it.
On that also, you have made some
concessions to them Evep after that,
they do not listen to you; they are
not willing to go along with you;
they are not willing to accept this
as 1971. In the meantime, 4 million
tonnes of crude oil which we used to
get from Iraq and Iragn has been
stopped and 3} million tonnes of
crude o0il coming from Assam has
been blocked over the last year.
It addg up to 7.5 or 8 million tonnes
of crude oil, which I do not think this
country’s economy is in a position to
stand at all. Finally, about this pump-
ing crude through the pipelines so
that it does not get frozen or jeilied,
what is the progress in that? Is it go-
ing to continue? The workers are on
strike, I am told. The petroleum oil
workerg are also cooperating with the
agitators and they are not working.
Perhaps army engineers are doing
this pumping, What js the prospects
of that? Is it likely to become nor-
mal? Is the oil going ty g0 to the
refinerie, or not?” What is the position?
Above all, vou tell us, how do you
now propose to tackle this problem?
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16.20 hrs.

VICTORIA MEMORIAL, (AMEND-
MENT) BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION

(SHRIMATI SHEILA KAUL): Sir,

KARTIKA 26, 1902 (SAKA)

Matters under 4;2
Rule 377

on behalf of Shri § B. Chavan, I beg
to move for leave to introduce a Rill
further to amend the Victoria Memo-
rial Act, 1903.

MR. CHAIRMAN: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Victoria Memorial Act, 1803.”

The motion wag adopted.

SHRIMATI SHEILA KAUL. 1 in-
troduce the Bill.

16.21 hrs,
MATTERS UNDER RULE 377

(1) NOTED FOR INVESTIGATION INTO T:E
DEATH OF CTO TELEGRAHEIST LEADING
10 S1RIKE BY EMPLOYEES

SHRI R. L. BHATIA (Amritsar):
Mr Chairman, Sir, I raise the follow-
ing matter under rule 377.

Overseas and domestic communica-
tion services were seriouslly disdupt-
ed on Tucsday, the 11th November,
1980 as about 3000 employees of the
Central Telegraph Office in the capital
are reported to have gone on a
lightning strike following the death
of one of their colleagues.

It is a matter of deep concern th.t
the officer concerned aid not gra-t
leave to the telegraphist when he
complained of chestpain while on duty
in the morning which resulted in hs
death while on way to the hospital.
The whole matter needs to be inves-
tigated. It is suggested that some
sort of First Aid Posts may be set up
by the P&T Department in CTO and
Telephone Exchanges whera thera is 2
large concentration of staff and First
Aid immediately rendered and in such
contingencies the employees removed
to the nearest Government hospital
without observing any formalities

about the assignment of his duties to
some oOne e'se,
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